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Non-Parment of Aereed Prices of 
Sugarcane by Sonth India Steel 
and Sngar Ltd., Mundiampakkam

5540. SHRI VENUGOPAL GOUN- 
DER: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether it is a fact that South 
India Steel and Sugar Ltd., Mundiam- 
pakkam, South Arcot District do not 
pay the cane growers the agreed 
prices for cane as fixed by Govern- 
ir.ent;

(b) whether it is also a fact that 
the company delays payments to the 
farmers in respect of the cane sup-

South India Steel & Sugar Ltd.

plied and also keeps payments pend
ing for a very long time; and

(c) if so, the action taken or pro
posed to be taken to ensure that the 
cane growers do not suffer?

THE MINISTER OF AGRICUL
TURE AND ir r ig a t io n  (SHRI 
SURJIT SINGH BARNALA); (a) Yes, 
Sir. A statement showing the mini
mum statutory notified price, the 
Si ate advised price anj the price ac
tually paid by the factor during the 
years 1973-74 and 1975-76 is attached. 
In the years 1972-73 and 1974-75 the 
factory did pay the state advised 
price.

(b) Cane price arrears on the part 
of this factory are small, with refer
ence to the position as on 30th June, 
1977.

(c) With reference to (b) no action 
is called for. With reference to (a) 
it is stated that the Central Govern- 
n:ient fixes the minimum cane price in 
respect of each sugar factory every 
year under clause 3 of the Sugarcane 
(Control) Order. 1966. Therefore, 
these prices are statutory and are le
gally binding on all factories. The 
cane price recommended by the State 
Government for being paid by the fac
tories are extra-statutory. Their pay
ment can be ensured onlv by persua
sive methods. This factory has ex
pressed its inability to pay more than 
what they have already paid. So long 
as the factory hag paid not less than 
the statutory notified minimum cane 
price, no penal action can be taken 
against it.

Statement showing the minimum 
statutory modified price the State ad
vised price and the price actually paid 
by the factor during the year 1973 to 
1976.

Mund i ampakkam.
(Price per tonne)

Year Minimum notified 
Price

State advised 
Price

Actual price paid

1973-74
1975-76

Rs.
83 80 
90 00

Rs. 
104 75 
105-00

Rs.
97 00 
100 00




